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UPON hearing the counsel the Court made the following
ORDER

We have heard Ms. Meenakshi Arora, learned
senior counsel appearing for the
appellants(plaintiffs) at length. She has completed

her submission.

We have also heard Mr. N.K. Mody, learned
senior counsel for the respondent(defendant) for some

time.

on the suggestion of the Court, learned senior
counsel prayed for an adjournment for exploring the

possibility of working out an amicable settlement.



In view of the above, the matter is adjourned

to 15" February, 2024 as PART-HEARD.

Subject to due approval of Hon’ble the Chief
Justice of India, the matter may be listed on the

said day.
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